nl TEM NO. 4 REG STRAR COURT. 2 SECTI ON X'V

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR SUNI L THOVAS

Petition(s) for Special Leave to Appeal (G vil) No(s).870-871/2010

MAHALA RAM (D) THR LRS. Petitioner(s)
VERSUS

ua & ORS. Respondent ( s)

(Wth appln(s) for c/delay in filing SLP,exemption fromfiling c/c

of the inmpugned Judgnent,c/delay in refiling SLP

Dat e: 30/04/ 2012 These Petitions were called on for hearing today.

For Petitioner(s)
M. R Sathi sh, Adv.

For Respondent (s) M. Pabitra Kumar Biswal, Adv.
M. B.V. Bal ram Das, Adv.
Ms Anil Katiyar, Adv.

M . Markandey, Adv.
M. Gaurav Sharmm , Adv

UPON hearing counsel the Court made the follow ng

ORDER
Service is compl ete. Respondent No. 4 to 6 have filed
counter affidavit. Ms. Anil Katiyar, advocate has filed
Vakal at nana on behal f of Addi ti onal Secr et ar y( LNB)

Government of NCT who is not a party to the proceeding.
The counsel was directed to clarify which has not been
clarified even now. Si nce service is conpl ete and no
request for filing count er af fidavit, list t he matter
before the Hon' bl e Court, as per Rule.
(SUNI L THOVAS)
s Regi strar



